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BEFORE HON’BLE NATIONAL GREEN TRIBUNAL 
PRINICIPAL BENCH 

AT NEW DELHI 

ORIGINAL APPLICATION NO. 129 OF 2024 

In the Suo Motu Matter “News Item appearing in Deccan Herald dated 05.01.2024 entitled 

“forest Land five times Delhi’s Geographical area under encroachment govt. data shows” before 

NGT (PB) 

In the Matter of : 

NGT     …Suo Motu 
VERSUS 

Secretary, Ministry of Environment, Forests & Climate Change & Ors.  …Respondents 

REPLY ON BEHALF OF THE STATE OF CHHATTISGARH (RESPONDENT NO. 8) 

The Answering Respondents hereby submits the following: 

1. That, the State of Chhattisgarh, the answering respondent. is filing this reply in the captioned

matter initiated suo motu by this Hon’ble Tribunal in which the Answering Respondent has

been impleaded as Respondent no. 8.

2. That, the Hon’ble Tribunal vide order dated 19.04.2024, directed all the States/ Union

Territories to disclose information in their replies by filing an annexure thereto containing the

information in the prescribed tabular form containing information about the details of

encroachment of Forest Area (in hectares) with regards to each district of the State. Further,

the Hon’ble Tribunal also directed all the States/Union Territories to supply a copy of the

reply to Counsel for respondent no.1 i.e. Secretary, MoEF&CC in addition to filing of the

same before the Tribunal.
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3. In compliance of the aforesaid directions of this Hon’ble Tribunal, the Answering

Respondent is submitting the requisite data regarding details of encroachment of the forest

area in the State of Chhattisgarh for forest under the administrative control of Forest

Department, additionally, the data has also been sent to the counsel of the Respondent no. 1.

The data compiled in the prescribed tabular format is annexed herewith and marked as

ANNEXURE R8/1.

4. That, the data relating to ‘deemed forest,’ which is controlled by the Department of Revenue,

Government of Chhattisgarh, is pending. The Department of Revenue, Government of

Chhattisgarh is in the process of compiling the required data, which is currently underway.

The data shall be duly submitted before the Hon’ble Tribunal once it is made available.

5. That, this reply may kindly be taken on record.

An affidavit in support of this reply is filed herein 

PLACE: New Delhi 
DATE : 29/07/2024

(ABHISHEK PANDEY) 
Standing Counsel for the State of Chhattisgarh 
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